
CENTRAL ADf1INISTRTIVE TRIBUN1L 
BANGALORE BENCH 

Commercial Complex(BD) 
Indiranagar 
tanga1cra 560 038 

Datedg 	
MAR1989 CONTEMPT 

T1TION ("V14PLICATION NO (*) 	 27 
IN APPLICAflON NO. 1002/87(F) 

W.P.NO (s)  

Applicant 	
Respondent (4 

Shri V. Neakeren 	 V/e 	The Dsvslopmsnt Cosmiasioner (Handicrafts), 
To 	 14/0 Textilse, New Clhi 

1. Shri V. Besksrn 
Handicrafts Proaotjon Officer 
Mark.tthg& Service Extension Centre 
Office of the Ivs1opmsnt Coamiasioner 
(Handicraft 5) 
8heratt, CoamsrCjsl Complex 
Aiske BridQs, Kodroli 
Mange lore 575 003 

'Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 

passed by this Tribunal in the above sai. 	 (s) 	27-2-89 

PPUITY REGISTRAR 
(JuDIcIAL) End : As bove 



BEFORE THE CEftThAL ADMINISTRATIVE TRIBUNAL 
8ANGALOFE BENCH:BRNGALORE 

) 

DATED THIS THE 27TH DAY OF FEBRUARY, 1989 

PRESENT: HON'BLE SHRI JUSTICE K.S. PUTTASUAP1Y ...VICE—CHAIRI9AN 

HON'BL( SHRI L.H.A. REGO 	 •..P1EMBCR (A) 

COrITEMPTPETN.(CIVIL) NO.27/89 

1 V. Baskaran 
Handicrafts Promotion Officer 
Marketing & Service Extension Centre 
Bharath Commercial Complex 
Alake Bridge Kodroli, 

Mangalore —575 003. 	 •..APPLICANT 

vs. 

Smt, Kasthuri Gupta t9enon 
Development Commissioner (Handicrafts) 
Uest Block 7, R.K. Puram 
NEU DELHI -110 066. 	 •,.RESPONDENTS 

This application having come upfor hearing 

before this Tribunal to—day, Hon'ble Shri Justice K.S. 

Puttasuamy, Vice—Chairman, made the following:- 
46 

 

I 	 ' 	 0 R 0 C R. 

i! 	\ 
Cases called. Petitioner in person. 

\& 	J/Heard the petitioner. 
BANGP 

In this petition made under Section 17 

of the Administrative Tribunals Act, 1985 and the 

Contempt of Courts Act, 1971, the petitioner has 

moved this Tribunal to punish the respondent for 



—: 2 :— 

non—implementation of our order made in his favo olk 

on.6,9.1988 in A,N.1002/87(F) (Annexure A—i). 

3. 	In A.No.1002/87 the petitioner challenged 

his non—promotion to the post of Assitant Director, 

Handicrafts, as on 19.9.1986 which Was resisted 

by the respondent which we substantially allowed 

on 6.9.1988 and issued the various directions as 

set out in para 22 of our order. In pursuance 

of our order the respondent had re—examined the 

case of the petitioner and had found him unfit 

for promotion. On that .the respondent had 

written a letter on 13-2-1989 to this Tribunal 

which reads thus :— 

In pursuance of orders dated 13.9.1988 

of the Central Administrative Tribunal, 

Bangalore Bench in the Tribunal Case No. 

1002 of 1987 (F) Shri V. Baskaran, 

Handicrafts Promotion Officer marketing 

& Service Cxtn, Centre, Office of the 

Development Commissioner (Handicrafts), 

flangáiè8, Office Of -the Development 
Commissioner (Handicrafts), New Delhi, 

the meeting of the Review Dsprtmental 

Promotion Committee was held om 18.1.1989 

to consider promotion in the grade of 

Assistant Director (Handicrafts in the 

pay scale of R. 2000-3500 of Shri V. 

Baskaran who had earlier been considered 

for the same by the Departmental Promotion 

Committee meeting held on 19.9.1986. 

After careful examination of complete 

ACR upto 1985 performance and service 

records of Shri V. Baskaran, the Depaitmental 

••. . .3/— 



Im omption Cpmmttee dd not recommend or iflCLUbl 	
i 

On in he 
panel fOr promotion to 12 vacancies 
In the grade of Assistant Director 

(Handicrafts) relating to the year, 1986 . 

We have shown this letter to the petitioner who 

has perused the same in Court. On this letter, 

it is clear that the respondent had complied with 

our order in letter and spirit. 

4. 	 We will assume that there is some 

delay in implementing our order as claimed by 

the petitioner. But that even if true is not 

such that istifies us to initiate contempt 

of court proceedings against the repondent. 

5,, 	 On what we have expressed earlier, 

there is no justification to initiate comtempt 

of court proceedine against the respondent. 

In contempt of court proceedings, 

the validity of the decision taken by the 
ATJfr. 

/ 
6'authorities in not promoting.the petitioner, 

/ 	I.   cannot be examined by us. If the petitioner 
-:- 

still aggrieved by the sameit is undoubtedly 

'jpen to him to challange the same in a fresh 
BAI 

---.--.-. \, 

application under the Act on all such grounds 

TRUE COPY p are available to him. 

In the light of our above discussion 

we hold that this petition is liable to be 

rejected. We, therefore, reject this comtampt 

of court petition at the admission stage without 

notice to the respondent

VEPUTy R5GIsTRAR (JDL 

 

/ 
lUINIISTRATI  TRIBU1 	

VICE—CHAIR N' \ I 	MEMBER (A) 	'- 8ANGALOP'  


